
BEFORE T}M NATIONAL GREEN TRIBI-INAL

WESTERN ZONE BENCH, PLTNE

ORIGINAL APPLICATION NO.23 OB 2O24WZ

Mr. Naresh Chhetija and another " ' Applicants

VERSUS

Maharashtra State Bio-Diversity Board & others ... Respondents

INDEX

S.No. Exhibit Particular5 Page Nos'

1) - Affidavit in reply of R'No'2'67 78 To 100

2) R1 APProval of working Plan bY

MoEF dated 07'11 '2023 101 To 108

3) R2 CoPY of PrescriPtion of the

Urban Forest Management

under ChaPter -8 109 To 120

4) R3 Old Plantation Management 121 To 131

5) R4 Eco Tourism Chaptet 12 132 Tol39

6) R5 List of Proposed Eco-Tourism Centre

in Pune 140-



7) R6 Proposal for wanawadi van udyan 141To153

8) R7 Minutes of the meeting dated O4/Ogl2O23

By Maharashtra Eco-Tourism Development

Board 154 To 165

9) R8 List of removed Glirisidia trees in S.No.49

Wanawadi Forest 166 To 172

11) R9 Information under RTI dated 16.02.2024 173 To 177

12) RlO Wanawadi plan for2023-24 178 To 188

13) Rl1 Proposed Work at Wanawadi, pune lg9_

14) R12 Celebration of World Forest day on

21.02.2024 atWanawadi Forest 190 To 194

Pune

Date:2310412024
af/-{r-t

Advocate for Respondent Nos.2,6.7



BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH. PUNE

ORIGINAL APPLICATION NO. 23 OF 2024

Mr. Naresh Chhetija and Another

v/s

- Applicant

Maharashtra State Biodiversity Board and Others

Respondents

Affidavit in Renlv on the behalf of Respondents Nos.
2,6 and 7.

I Shri. Mahadev Namdev Mohite, age 47 years,

working as Deputy Conservator Of Forest, Pune Forest

Division, Pune hereby solemnly affirms on behalf of

Respondent Nos. 2, 6 andT as under :-

1. I state and submit that I have read the copy of present

Application filed by the Petitioners. I crave leave ofthis

Hon'ble Court to fufther add or amend the affidavit and /

or file additional affidavit, if necessary. I say that, I have

been authorized to file this affidavit on behalf of the

c
SAT

Contemnor Nos.2, 6 and 7.
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2. Gliricidiasepiumis vemacularly known as Undirmari

and commonly known as Gliricidia, Glory Cedar, Mexican

Lilacnative to Mexico, Central America and northem South

fast growing, precociously seeding tree. This species has

been widely introduced across tropical and subtropical

regions to be used for fuel wood, animal feed, green

manure, shade, poles, living fences, erosion control, soil

improver, and as a boundary and support plant. It has

escaped from cultivation and has become a successful

colonizer of disturbed sites, roadsides, abandoned

agricultural land and areas near cultivation (Elevitch and

Australia, Hawaii, the Philippines, Cook Islands, French

Polynesia, Tonga, Singapore, Comoros, and Trinidad and

Tobago (Vos, 2004; PIER, 2016; Trinidad and Tobago

Biodiversity, 2016; Weeds of Australia, 2016). lt is also

regarded potential weed and as a moderate or
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America; cultivated else where. This species is an adaptable,

Francis, 2006). This species is listed as invasive in
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potentially invasive species in many countries across Asia,

Africa, and the West Indies

3. It is submitted that, considering this number of

stakeholders, NGO's and Environment expefis raised their

concern time to time to address the menace of Gliricidia.

Fortunately, after repeated efforts from people at large and

green policy of the State Forest Department of Government

of Maharashtra has also taken a green initiative to eradicate

the Gliricidiaplantation from the reserve forest areas in

Urban as well as Rural areas of the State

4. It is submitted thar, there is a provision in Working plan

of Forest Department to phase wise and systematically

removed, rather eradicate the Gliricidiasepium from the

forest areas in the Pune Division. Various stakeholders

of the society should support this important initiative of

Forest Department. While addressing this green

initiative Forest department abide to follow the

prescribed guidelines in working plan to clear fell the
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Gliricidiasepium population and eco-restore the

indigenous plant species.

5. It is submitted that the hills in and around Pune has a

typical Dry Deciduous Scrub Forests with patchy

grasslands and rocky outcrops. However, in the year

1990, the hills around Pune has been afforested heavily

wirh Gliricidiasepium and other exotic species. Which

has altered the local habitats and suppressed the local,

native indigenous species. It is high time to Eco-restore

the local ecosystem considering the present ill health of

the hill biodiversity. Further, United Nation has declared

this decade as "Ecosystem Restoration Decade." So, the

present initiative of removal of Gliricidia strand from

hills in and around Pune by the Forest Department is in

corroboration with the global initiative and prescribed

government policies
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degraded habitats with the help of local, native
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6. It is submitted that the Management of Forest area is

done by Forest department in accordance with 'Working

Plan'. Every forest division has its own working plan for

the period of 10 years. The working plan is prepared by

Working plan Officer $ryO) and approved by the

Government of India, Ministry of Environment, Forests

and Climate Change, New Delhi. Current working plan

for Pune division is approved by the Govemment of

India, Ministry of Environment, Forests and Climate

Change, New Delhi, for the period of years from 2023-

24 to 2032-33 vide letter Dt.07l1112023. Hereto

annexed as Annexure R-l rs coDv of the letter of

7. It is submitted that forest is included in the

Concurent list of Indian constitution, Prescriptions of

working plan were approved by State Level Committee

and Ministry of Environment Forest and Climate

Change, New Delhi Hon. Supreme Cour1, New Delhi in

its order Dated 29th November 2021 in IA Nos.

TA I'
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16903012019 and 10567412020 in W.P. (c) No. 20211995

with IA Nos.1428732021, 14287612021 and

t444621202t In I.A. NO 105674/ 2020 in W.P.(c)

must be in accordance with the working plan approved

by the Central Government. Hence permission under

State law is void and not required. In approved Working

Plan of Pune Division Gliricidia is at all not mentioned

in the list of flora. This being non forest exotic species,

after considering its ill effects on local habitat and native

restore the habitat with native species. In last working

plan (2012-13 to 2021-22) it is mentioned that if the

results of plantations done after uprooting glyricidia are

favorable and are approved by Chief Conservator of

Forest (T) and Chief Conservator of Forest (WP), Pune

then this practice should be continued. After reviewing

the progress of plantations it is specifically submitted in

new working plan (2023-24 to 2032-33) that growth of

I cAtl'
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No.202l1995 directed that felling of trees in all forests

indigenous species it is permitted to be uprooted and eco-
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these plantations are satisfactory. Hence the same

practice is Continued till implementation of new working

plan and also included in new working plan. Practice of

replacing Gliricidia from reserve forest of Pune Division

is continue for last six years which is permitted under

approved working plans. When forestry activities are

done in accordance with working plan prescriptions

reporting is done through control forms but when

variation is done / proposed from working plan

prescriptions reporling is done through deviation

proposal, and such deviations requires to be sanctioned

from competent authorities.

8. It is submitted that this Working Plan is prepared for

the scientific management of the Forests and Wildlife of

Pune Forest division as per the Forest Policy laid down

by the Govemment of India. The primary management

objective for the Forests of Pune Division is to treat

forests as per the requirement of site so as to optimize

growing stock, conserwe the Bio-diversity, soil and
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water regime, optimize production of forest products.

Working Plans of every Forest Division is a technical

documents specially prepared to manage a particular

area of forest land on a sustainable basis, with an

objective to conserve the Bio-diversity, soil and water

regime, optimize production of forest products to meet

the market needs and also bona-fide needs of local

people. Various standard scientific treatments, suitable

for a particul ar area, are prescribed to conserve and

improve the quality and productivity of the forest to

meet the national and global needs in general and the

bona-fide needs of the local people in particular. While

preparing and implementing the plan it is necessary to

examine the National Forest Policy and all relevant

Laws, Rules, including Judicial orders and various

administrative orders issued by the Govemment of India

and State Govemment of Maharashtra, so that all the

prescriptions are brought under the umbrella of existing
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A)Past svstem of Management of Pune Forest

First Working plan titled as 'Working Plan for

Poona Teak' was drawn up by J. Dodgaon and

implemented in year 1903,. This plan was followed by

D.M. Thomason's Plan, Garland's Plan, S.M. Wagle's

Plan, Kanwarjit Singh's Plan and Vikas Gupta and

Y.L.P. Rao Plan. The Present Working Plan was

prepared as per 'National Working Plan Code-2014'

which emphasizes use of modern tools and techniques rn

preparation of working plan.

B) Prescriptions under current W.P. as Pune Forest

Forest area of Pune Forest division (60133 Ha.) is

divided into five working cilcles. Each working circle

has separate set as management prescription. Abstract of

allotment of forest area to various working circles rs as

aov
GATIP
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Division:

Division :
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Sr.
No.

Working
Circle

Area in
ha.

I Protection
(PWC)

2 Afforestatio
n (AwC)

6942.73

3 Grassland
Manageme
nt
(GMwC)

9181.41

4 Improveme
nt Working
circle
(rwc)

5033.t2

5 Urban
Forest
Manageme
nt Working
circle
(UMWC)

3 888.94

6 Miscellaneo
us.

6034.67

Total- 66133.3
92

9. It is submitted that the, Forest area of Wanvadi which is

subject matter of this Original Application is parl of

Urban Forest Management Working Circle.

Prescriptions of Urban Forest Management Working

circle was given under Chapter - 8 of current working

plan, copy of Chapter -8 Hereto annexed as Annexure

A
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R-2 is coDY of Presc riotion of Urban Forest

10. It is submitted that the total forest area of Wanavadi is

29.37 ha. which was treated under Urban Forest

Management Working circle in old plan (Year 2012-13

to 2021-22) and new plan too (Yeat 2023-24 to 2032-

2033). Said area is having Old Plantation of exotic

species mainly Gliricidia. In Chapter-8 point no.8.6.2

Silvicultural system recommended is selection removed

for replacing Gliricidia with native (indigenous) species

also in Point no. 8.6.10 it is mentioned that execution of

removal should be done as explained in Old plantation

management chapter. Hereto annexed as Annexure R-

11. It is specifically submitted that, in Chapter-l1 Point

no.1 I .3. 1 .2 describes Environmental impacts of

plantation of Gliricidia and recommended clear removal

and replacement of Gliricidia / Subabhul / Prosopis. In

earlier plan which was written by Shri Vikas Gupta and

A

to
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Management Working circle given under Chapter -8.

3 is copy of OId plantation management Chanter -11.
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Dr.Y.L.P. Rao for the period i.e. 2012-13 to 2021-22,

with native species. This was executed by Forest

Department on various patches of reserved forest during

last working plan period.It is specifically submitted that

the growth of this plantations IS satisfactory. Also

similar plantations in Dharashiv and Junnar Forest

Division have proved to be successful, note of which has

been taken incurrent Working Plan of Pune Division

which is very basis of continuing the surme

recommendations on large area.

12. It is submitted that the Chapter-I2 of Working Plan

laid down the Guidelines regarding Eco- tourism.

Hereto annexed as Annexure R- 4 is the Conv of Eco-

tourism Management Chapter -l2.ln Point no. 12.5 of

this chapter concept ofUrban Eco-tourism is elaborated

and measures described for Pune division. Specific site

of Wanvadi is included in potential Eco- tourism sites

t
o
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there were same recommendation to replace Gliricidia
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mentioned in Appendix no- XL of volume II of Working

Plan Hereto ann exed as Ann exure R-5 is co of

potential Eco- tourism sites mentio ned in Anpendix

No. XL of volume -[I of workins nlan. Eco-tourism

plan of Wanvadi van Udyan for replacement of

Gliricidia and development of Eco-tourism activities is

in line with the prescriptions of .Working plan,.

Activities included in Eco- tourism plan are from point

12.5 of Working plan.

13. With reference to the contents of para No. I I state that,

as per the Government Resolution Dt.2gll1l2023 the

State Govemment has disbursed an amount of Rs.

60,00,000/- for tourism development work in reserved

forest bearing Survey No. 49 at Wanwadi, Dist. pune. I

state that the Pune Forest Range has proposed to develop

a Forest Park (Van Udyan) in 6 Ha. out of the reserved

forest total area 25.52 Ha.bearing Survey No. 49 as per

the Eco Tourism Plan Heretoannexed as Annexu re R-

of the Eco Tourism

TA
a
o
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Plan which is

gno2

90



sanctioned bv the Maharashtra Eco Tourism

Development Board Nasp ur. A copv of the Sanction

Letter Dt.04/0912023 is annexed at Annexure R-7.

The Working Plan for the Pune Forest Division which

includes the Pune Forest Range. The Central

Govemment through the Ministry of Environment,

Forest and Climate Change has approved the Working

Plan of the Pune Forest Division for the period 2023-24

to 2032-33 vide a Letter Dt.07llll2023. Forest Area of

Survey No. 49 falls within the Urban Forest

management working circle and managed as per

prescription given under Urban Forest management

working circle of current and Old Working Plan.

I state that Survey No. 45 at Mohammadwadi locally

known as Aanandvan where enthusiast group called

'Anandavan' used to plant and maintain the trees also

nature trails were used by the moming / evening

walkers. I further state that the Wanawadi Forest Park is

proposed with objective of Nature education further

TA
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submitt that we will not insist upon the recreational

activities which were mentioned in the original eco-

tourism plan

14. With reference to the contents of Para No. 2 I state

that, I have no comments to ofi'er.

ls.With reference to the contents of Para No. 3 I state that, as

per the Working Plan Gliricidia has been replaced by native

trees. I state that trees ofonly exotic nature numbering 88 have

been removed and is being replaced by trees of local species

which are 95 in number have been reserved. Hereto annexed

as Annexure R-8is a List alons with Photosranhs of trees

(}\
lDv. \
tpar aAc \

RALllr"
No.20r

-/s99',

which have been removed and which have been reserved. It

is not true and correct to say that there is deforestation when

work has been carried out as per working plan. I further State

that there is no any construction except water tank which is

proposed for assured water supply to seedling and

aottaforbaniyan tree further which will be used as open

amphitheatre, Rest of the structures proposed are of temporary

nature and without cement concrete.

TA

?
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l6.With reference to the contents of Para No. 4 I state that, as

per the Application of the Applicant Dt.1710112024 information

was provided to the Applicant about development of a Forest

17. With reference to the contents of Para Nos. 5 and 6I

state that, the reserved forest bearing Survey No. 49 is being

developed as a Forest Park as per the Working Plan.

18. With reference to the contents of Para Nos. 7 to9l state

that, I have no comments to offer.

19. With reference to the contents of Para No. l0l

state that,the Forest Park is being developed in the said

land as per the Working Plan which is in respect of

development of urban forest area the Grounds taken by

the Applicant are illegal and void and the Application can

not be allowed on the basis of the Grounds.

20. With reference to the contents of Para No. l0

(f).I state that, it is not true and correct to say that the

development work being carried out in the said land as

GI
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Park. Hereto annexed as Annexure R-9is a copy of the

information surlplied to the Advocate of the Arrrrlicants.
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per the G.R. Dt.28ll l/2023 is different from actual

development in Survey No. 49. In village Wanvadi

forest department possesses only survey No. 48 and 49,

it is very clear from old village map, Form No.l which

is village wise record of forest lands and satellite image

along with digitized village map copy of village map ,

Form no- I and satellite image Hereto annexed as

Annexure R- 10 is a coov of villasemaD. Form no-l

and satellite im ilge.

21. With reference to the contents of para No. l0 flI). I

state that, it is not true and correct to say that the

Respondent RFO has removed446 fully grown trees

with mala fide intention and without following due

procedure. I state that the RFO has removed 8g trees of

exotic origin which is in line withthe Working plan.

z2.With reference to the contents of para No. l0 (m). I

state that, the G.R. Dt.28/llll023 is regarding

disbursement of funds only and the removal of trees is

provided in the Working Plan.
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23. With reference to the contents of Para No. 10 (IV). I

state that, administrative sanction has been accorded to

Rs.2 crores out ofwhich grant ofRs. 60 lacs sanctioned

list of the work proposed against sanctioned grants

attached as Hereto annexed as Annexure R- 1l is a

copv of work proposed a ainst sanctioned grants. It

is not true and correct to say that the development work

of Forest Park is being carried out in some land which is

not a reserved forest is bearing Survey No. 49.

24. With reference to the contents of Para No. l0 (\). I

state that, The Forest (Conservation) Amendrnent Act,

2023 (Yan Savrakshan evam Savardhan Adhiniyam)

Section 2 explanation (b) (vii) I state that Eco- tourism

facilities included ln the Forest Working Plan or

Wildlife Management Plan or Tiger Conservation Plan

cannot be include in 'Non-forest purpose'. Also all

activities are of temporary in nature and does not attract

FCA Act. provides for development of any reserved

A
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forest it is not non forest activity and therefore any prior

approval of the Central Covernment is not necessary.

25. With reference to the contents of Para No. 10 (VI). I

state that, 88 trees of foreign origin have been removed

as per the Working Plan and the G.R. issued by the State

Govemment has provided for funds for the development

work and there is no contravention of the provisions of

the Forest Conservation Act 1980.

26. With reference to the contents of Para No. 10 (YID. I

state that, it is not true and corect to say that 446 fully

grown trees have been removed. I state that 88 trees of

foreign species have been removed as per the Working

Plan.

27. With reference to the contents of Para No. l0 (\,ID. I

Clause No. 5 of the G.R. it is expected to display that the

Expenditure of the work is carried out by Regional

tourism development plan. Provision has been kept to

display such board after completion of work. I further

1A

o
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state that, it is not true and correct to say that as per

in
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state that it is not true and correct to say that rest of the

terms of the G.R. have not been complied with by the

Respondent. It is not true and correct to say that in

effects of deforestationhave not been taken into account

actually replacement of Gliricidia is part of eco-

restoration endeavor.

28. With reference to the contents of Para Nos. l0

(X)&(X).I state that,we will not develop this site as

recreational park,these are the futuristic efforts for eco-

restoration and nature education. Hence question of

noise pollution, Hawkers doesn't arise.

29. With reference to the contents of Para No. l0 (XI). I

state that, 88 trees of foreign species have been removed

and replaced by local species. About 446 trees of local

origin have been planted. A Report Dt.2110312024 in

that respect has been submitted by the RFO to the

1 A
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Respondent DCF, Pune. Hereto annexed as Annexure

R-l2is a copv of the llerrort Dt.2l103/202,1.
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30. With reference to the contents of Para No. l0 (XII). I

state that, the Forest Park is being developed as per the

Eco-tourism Plan and 88 trees of exotic species have

been removed and 446 trees of local species have been

planted. As per the Working Plan 1000 trees of local

species are to be planted.

31. With reference to the contents of Para No. 1ll state

that, the Forest Park is being developed as per the

Working Plan and the Eco-tourism Plan and the

Applicants have no cause of action to file this

Application.

32. With reference to the contents of Para Nos. ll to 16 I

state that, I have no comments to offer.

33.1 state that, the Forest Park is being developed as per the

Eco Tourism Plan and 88 trees of exotic species have

been felled and 446 trees of local species have been

planted. As per the Working Plan 1000 trees of local

species are to be planted. There is no deforestation as

alleged by the Applicants and they are not entitled any
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relief and this Application deserve to be dismissed with

costs and the same may be dismissed accordingly.

(w'
Respoident

Settled by,

Adv. Deepak Gupte.

The National Green Tribunal

Westem Zone Bench, Pune
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VERIFICATION

I, Shri. Mahadev Namdev Mohite age 47 years, working

as Deputy Conservator of Forest,Pune Forest Division,

Pune hereby solemnly affirm on behalf of the State of

Maharashtra Forest Department do hereby solemnly

declares that what is stated in aforesaid paragraphs is

true and correct to my knowledge and I believe the same

to be true and correct.

Solemnly declared at Pune

This 21'tday April, 2024
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